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OPEN CUURT

CENTRAL ADMINISTRAI IVE TRIBUNAL
LAHABAD BENCH , ALLAIBAD.

Civil Contempt Petition No. 245 of 2001,

IN
Original Application No, 1165 of 1995,

Allahabad, this the 1llth _day of November 2002.
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Hon 'ble Mr. Justice R.R.K. Trivedic, V.C.
Hon'ble Mr., S Jha, A.M.

Suresh Chandra
son of Rgm Dev, _ \ ’
Resident of Gohdi, Post: Bastl, District Gorakhpur.

Ramjl Prasad,
son of Vindhya Lal, ] , _
village Kuamail, Post Maisha, District Gorakhpur.

Jhinkan, _

son of Ramjlwan, ‘
resident of village: Bankatwalala, Post: Gohdi,
District Basti.

Sheikh Mohammad,

son of Rajjab Al1l,

R/0 Village Bankatwalala, Post: Gohdi,
District Basti.

Majibullah, Son of Ayub Mohammad,
R/o Village Gandsarpar Post: Padarlya
District Basti.

Gangaram, son of Bindeshwari,
R/o Village Bankatwalala, Post:
Padariya, District Basti.

Jhinku, Son of Ramvilash, .
R/0 VlilaQE: Bankatwalala, Post Gohdi,
District Basti,

Sudama, Son of Shyamlal, r/@ Village Gohdi,
Post: Gohdi, District Basti,

Ramdaras, son of Bujharat, :
r/o vVillage Barsipar, Basman, Post Gohdl,
District Basti.

Raghupati, son of Dhanushdharil
reslgent of Vlillage Pherusa,
Post Gohdl, District Basti.

Akhileshwar Pandey son of Rajaram Pandey,
regident of Village Utraulia, Post Pakhuapar
(Via Maghar), District Basti.

Gulab Chandra, son of Radheyshyam
resigent of village Byara, Post Maghar,
District Basti.

ew *o b e -AppllCantS.

(Counsel for the applicants:- Sri G.D. Mukherjee).
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1. Om Prakash, General Managerl, North Eastern Raillway,
Gor akhpur.

——

2.  G.S. Sharma, Chief works Managel (Bridge ) North
Eastern Railway, Gorakhpur.

s eeseseesRESPONUENtS,

(Counsel for the respondents: )

HON'ELE MR. JUSTICE R.R.K. TRIVEDI,V.C.
This application under section 17 of the A.T. Act, 1985,
$he applicant has filed this‘ application for punishing the
respondents for wilful disobedience of the order of this
Tribunal dated 30.11.2000 passed in O,A, No, 1165 of 1995.

The direction passed by the Tribunal was as under:

aThe respondents are, therefore, directed to consider
the claim of the applicants fOr entering their names in

Live Casual Labour Register within a period of six months

|
|
|
from the date of furnishlng a cOpy of this order alongwith l
their representation showlng the period of their work. |
The application is dlsposed Of accordingly. NO order as |
to costgs,.m {

5. 2After the aforesaid order, the applicant filed

. v A
representation before respondents, respondents hasfypassed |

“ the following order in respect of the applicant No.l. Suresh |
' Chandra. 2

wI have carefully consldered your representation
alongwith service records submitted by yOu, in
compliance to the judgement assed by Hon'ble C.A.T/
Allahabad in ©O.A. No,1165 og 1995 regarding inclusdion
of vour name in the live casual labour register. You
be{c;gg £6 the community of O.B.C. It 1s ound that your
date of birth is 01.01.1955. After age relexation,

the upper age limit for U.B.C community prescrilbed

by the Railway Board for keeping the name Of ex=

casual labour in the live regis%er is 43 years for
re-engagement as substitute or Casual labour in Group-D
category. Keeping in view the circumstaHGES_mentluned
above, your name cannot be entered in the live casual
reglster",

3, Thus the represent ation of the applicant has been

rejected on the ground that the applicant 1s over age and
his name canpo included 1in the live casusal reglster,

npot be
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4. In these circumstances, it 1s difflcult to say that -1
the respondents have committed any contempt of this
LN

court, :lfakthe respongents have fgrﬁeideren;k the representation r-
of the applicant, the same has_icnallenge.d #fégular sitle,
The application is rejected. '

No order as to costs.
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Hon'ble Mr, Justice R.R.K. Trivedic, v.C.
Hon'ble Mc. S Jha, A.M,

Suresh Chandra
son of Rgm Dev,

Resident of Gohdi, post: Bastl, District Gorakhpur.

Ramji Prasad,
Son of Vlndhya Lal,
Village Kuamail, Post Maisha, District Gﬂrakhpur.

'I'

Jhinkan,
son of Ramjiwan,

resident of V1llage Bankatwalala, Post: Gohd1i,
District Bastl. :

Sheikh Mohamnad,
son of Rajjab Ali,

R/0 Village Bankatwalala, Post: Gohdi,
District Basti.

Majibullah, Son of Ayub Mohammad,
R/o Village Gandsarpar Post: Padariya
District Basti,

Gangaram, son of Bindeshwari,
R/D Vlllag&' Ban}'at.:aﬁa%d, POS'i'.;
Padariya, District Basti,

Jhinku, Son of Ramvilash,
R/0 Vlilag= Eanlatwalala, Post Gohdi,
District Basti.

Sudama, Son of Shyamlal, r/a village Gohdi,
Post: Gohdi, District BaStl

Ramdaras, son of Bujharat,
r/o Village Barsipar, BaJman, Post Gohdi,
District Basti.

Haghupatl son of Dhanushdhari
rasicent of UlllaLﬂ Pherusa,
Post Gohdi, District Basti,

A:hlleshwar Pandey sOn 0i Rajaram Pancey,
resident of village Utraulia, pPost Pakhuapar
(Via Maghar). District Basti,

Gulab Chandra, son Of Radheyshyam
resident of Village Byara, Post Maghar,
District Basti.,

*s *s taoe .Applicants.

(Counsel for the applicants:- Sri G.D. Mukherjee).
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1. Om prakash, General Managerl, North Eastern Rallway,
Gor akhpur.

2. * G.S. Sharma, Chief works Managel (Bridge ) North
Eastern Railway, Gorakhpur.

eesheven .R'i‘-SpOnuen‘hs.

(Counsel for the respondents: )
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HON'ulLE MR. JUSTICE R.R.K. TRIVEDIL,V.C.
This application under section 17 of the A.T. Act, 1985,

The applicant has filed this application for punishing the
respondents for wilful disobedience of the order o% thiﬁ?
Tribunal dated 30.11.2000 passed in O.A. No, 1165 of 199%. t

The direction passed by the Tribunal was as under:

wThe respondents are, therefore, directed to consider
the claiim of the applicants for entering their names in

Live Casual Labour Register within a period of six months

from the date of furnishing a copy 0of this order alongwith
their representation showlng the period of their work.

The application 1S disposed oOf accordingly. NO order as
to costs,.™
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5. After the aforesaid order, the applicant filed

A
L] UM
representation before respondents, respondents ha$r%assed

the following OrCET in respect of the applicant No.l. Suresh
Chandra. :
wI have carefully counsldered your representation
alongwith service records submitted by you, in
compliance to the judgement ?assed by Hon'ble C.A.T/
Allahabad in O.A, No 1165 © 1995 regarding inclusion
of your nare in the live casual labour re ister, You
balong to the community Of 0.B.C. It is found that your
date of birth is 01.01.195:. After age rele-ation,
the upper age limit for U.B.C community prescribed
by the Rallway Board for keeping the name Of €x=
casual labour in the lilve recister is 43 years {Or
re-engagement as substitute or Casual labour in Gro.p-D
category. keeping in view the circumstances mentloned

&

above, your nague cannot be entered in the liye casual
register",

3. Thus the rEpresentatiun of the applicant has been

rejected on the ground that the applicint is over age arnd
his namp canput be included in~3p9 live casual register,
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been passed in Annexurst SA 10 5J. 3

4 In these circumstances, it is difficult to say that
the respondents have -  committed any contempt of this
-

Court, }fﬁtha respongents have fgr%saimraogktm‘émpmserlztion |
of the applicant, the samé has_Lchallenged Sfreégular site.

The application is re jected. :
No order as to cosis.
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